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QUESTION OF PRIVILEGE

Mr. Speaker: Order, order. The
hon. Member will kindly resume his
seat. I forgot. The hon. Member
shri V. G. Deshpande is here, I thought
he would take up the matter. He
brought it to the notice of the House
yesterday or day before yesterday that
there was a cordon of police outside
the House, that it was practically diffi-
cult to come into the House and that

_he was prevented. That is what he
said, I tried to make enguiries. The
hon. Home Minister himself is here, I
would like to know from the hon.
Minister if he has made any enquiries
and if he has anything to state.

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
Yes, Sir.

gThe Superintendent of Police, New
Delhi, made a personal enquiry into
the matter. He has reported that on
receipt of information that about 8,000
refugees would demonstrate in front
of the Lok Sabha, a strong contingent
of the police including some gazetted
officers and upper subordinate were
detailed by him to cordon of the Lok
Sabha Estate. It was apprehended that
the demonstrators would defy the ban
and enter the prohibited area.

At about 11-30 A.m. the procession
of refugees arrived at the Lok Sabha
nuter entrance facing Parliament Street.
They were in an agitated mood and the
police on duty had been alerted not to
allow any demonstrator to defy the ban.
Bhri V. G, Deshpande was among the
demonstrators and when he, with three
or four others, proceeded towards the
Lok Sabha Estate, two constables of the
D. A. P, checked him to ensure his
identity. Inspector B. P. Jetley,
8.H.O,, Parliament Street Police Station,

who was only a few yards away, -

rushed to the spot seéeing Shri Desh-

pande whom he knew, and escorted
him in, expressing his regret.

The entire incident is reported to
have taken not more than four or
five seconds. This was about three
yards outside the Lok Sabha Estate
entrance. The Watch and Ward
Officer of the Lok Sabha was im-
mediately informed about it.

Shri V. G. Deshpande (Guna): May
I make a statement?

Pandit G. B. Pant: Shri Deshpande
either deliberately accompanied the
demonstrators or the time of his entry
happened to synchronise with their
presence there.

8hri N. C. Chatterjee (Hooghly):
Before the hon. Minister speculates,
will it not be fair to hear, ...

Pandit G. B. Pant: There is no
guestion of any speculation. It is &
fact as stated here.

Mr. Speaker: He made a complaint
yesterday and I am asking the Minis-
ter to make a statement.

Pandit G. B. Pant: I am saying
either he came with them or he hap-
pened to be there at the time when
those people arrived there. So, there
was this unfortunate incident. Had
he arrived a little earlier or not come
with them, I think no such occasion
would have arisen. He came with them,
Then there was, I think, reagson for
them to see if these people were com-
ing. They did not know him per-
sonally. Nobody interfered knowing
him personally. So, I do not know if
I am called upon to say anything
more.
sSlu'i V. G. Deshpande: Mr. Speaker,

ir....

Shri B. 8. More (Sholapur): May T
know whether at the time of the

Mr. Speaker: Was the hon. Member
present there?

Shri 8. 8. More: No.
Mr. Speaker: Now, Shri Deshpande.

He is the person affected. He has
raised the question. Let me hear him.
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Shri V. G. Deshpande: I do not know
whether 1 should be called upen 1o
stand for cross-examination before
the Home Minister after he has made
derisive remarks against me. When I
am a colleague Member in the House
and it is the privilege of a Member
that has been attacked, I have a right
to speak because [ have a grievance
to make.

Yesterday, the Home Migister him-
selt has not alleged that the demon-
strators had broken any ban. Per-
fectly legal activities as alleged by him
were being carried on by them.
Whether 1 came with them or whether
it was a coincidence, I am not going
into the matter. I did not come with
them, I make an assertion.

Then the second positive statement
1 make is that I did not come with
three or four persons. In fact, I was
coming alone. The police stopped me.
One or two persons from there shout-
ed, “He is an M. P.” and still they
would not allow me. It is true that
after some time one sub-inspector
came, and when I was scuffling with
those people, when I was telling them
I was a member of the Lok Sabha
they were not allowing me. Shri
Chattopadhyaya told me that he show-
ed his indentity card, still he was not
allowed to come. He says that he
has written a letter to the Speaker
also,

Then, the third is yesterday in order
to explain these matters, I went to the
Speaker. It was a matter which in-
volved the privilege of a Member. I
must have done"it before the session
but the matter happened after the
session had already started. 1 feel
that I may be an Opposition Member,
may be a demonstrator, may be a
subject of ridicule for any Member or
section or party of the House, but it
was the duty of the Home Minister
before believing the Superintendent of
Police saying that three or four per-
sons came, to have asked me I
humbly - offered rmyself tu ihe
Speaker. This is the chit I wrote, I
went to the Speaker, he was sitting in

475 LSD.

the room. I wrote to him: “Dear Sir,
I have come to talk to you regarding
the morning incident. 1 had expected
that you would call me, but I am
volunteering to come and explain.
Yours truly, V. G. Deshpande.” The
answer given in pencil by the Speaker
is: “I am making enquiries. I shall
send for you if necessary after half
an hour.” I was not sent for. Now,
the Home Minister is given an oppor-
tunity to make any kind of remarks
against me, I think the leader of the
House himself should have taken up
the matter. He may be an ordinary
or a single Member, you do not like
him, but I say when a Member makes
a complaint that a police officer
obstructed him when he was coming
to the House, it is the dignity of the
Leader of the House that is assaulted.
It was not Deshpande but Pandit
Nehru who was stopped and every
Member of the House who was stop-
ped. I protest that in this matter if
you had wanted that any enquiry
should be made, then my colleague
Members who from the Privileges
Committee should call- me for cross-
examination. I am prepared to un-
dergo any punishment if they give. 1
agaln humbly appeal to the Speaker
that the police officers who say that
1 was stopped have not cared, had not
the decency to express regret that any
Member of Parliament was put to In-
convenience. I seek the protection of
the Chair both from the police and
their bosses the Ministers.

Shri §. S. More: Will you please
allow me... ...

Mr. Speaker: What is the point
now? We have heard both sides. I
am entitled to decide the guestion of
privilege, Two points hon. Members
have raised. It is regrettable that any
Member of Parliament should be pre-
vented from coming into Parliament.
Shri Deshpande was coming to Parlia-
ment, and as a matter of fact, he came
to Parliament. Now, inside the Par-
lament here, there are persons and
police who see the Members from day
to day. I have also made provision
for some of our officers and clerks.
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[Mr. Speaker]

Watch and Ward, to see them, also to
be present there, to avaid any of these
unhappy incidents. It may be that,
perchance, one of the Watch and Ward
officers may not know; he might not
have seen him or out of the five
hundred vdd Members, he may nout be
able to recognise him; to help him,
some others are also posted there.

But if it had happened outside this
compound, then what would be the
position? Of cousse, it happened a few
yards away from the compound wall.
It might have as well happened on
the other side where the crowd was
there. Now, spo far as that matter is
concerned, the question is each hon.
Member will have to satisfy the autho-
rities there that he is a Member of
Parliament.

Now, let us assume that he starts
from Cormmaught Place, and there is a
huge crowd: the police do not want
any other persons to come. Then. he
has to tell them, 'I am a Member of
Parliament, I am entitled to go'.
Leaving alone Shri Chattopadhyaya, so
far as the hon, Member is concerned,
he does not é.ppear to have shown
them the identity card.

Shri V. G. Deshpande: 1 have said
that I had told the police officer that
I was a Member of Parliament. You
do not believe me still? The verbatim
records will bear me out. when I say
that I have said so already

Mr. Speaker; There is no question
of believing one as against the other.
The hon. Member says this. The
Minister of Home Affairs could not
have been present there; he can only
depend upon his officer.

Shri V. G. Deshpande: He should
have made an enguiry first. He did
not have the courtesy to ask me.

Mr. Speaker: If an enquiry ought to
be made, the hon. Member, by an
interruption cannot have an enguiry.

The Minister can only act upon the
report that he gets. He has already
read out the report. As a matter of
fact, he did not tell us that he believ-

ed every word of that report. He
was cautious enough to say that it
may be or it may not be correct.

But so far as we are concerned, we
are not concerned so much with the
hon. Member's having participated in
the demonstration. We are not
worried about it. It is open to any
hon. Member straight to lead a deputa-
tion, or to participate in some demon-
stration or something of that kind
But 1 do not know, and I am really
considering still whether an hon, Mem-
ber in front of the House can make
a demonstration, when he himselt can
be a Member there, for, in that case,
he would be demonstrating against
himself. These are all peculiar diffi-
culties that will arise,

But so far as this is concerned, it 1s
unnecessary for us to decide it. The
point is that the hon. Member has been
prevented. By whom? By certain con-
stables. As soon us the Sub-Inspector
saw him from a distance, he came
running up, and then told them that
he was a Member of Parliament:
thereafter, he brought him inside.

Now, under these circumstances,
this may happen and hon., Members
may be stopped at times. I ghall find
out what steps can be token. As
matter of fact, for some time past, I
have been thinking seriously over
this matter. When the Parliamentary
Lelegation from Turkey came here,
they had a kind of silver or golden
badge over their coats. 1 have been
thinking whether we also can adopt
some’ such thing, to avoid any difficul-
ty, and hon. Members may wear some
badges,—the badge will also look like
4 rose in their coats. Or else, they
have to take some identity cards
with them.

Shri Gadgil (Poona Central): That
is transferable.

Mr. Speaker: I know, in some cases,
if the identity cards are not taken,
difficulties will arise. In fact, when
I was Deputy-Speaker, I had gone into
the Central Secretariat; they refused
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to allow me inside. Unfortunately, I
had no identity card with me. I had
not taken my 'pass-port’ with me. So,
I had to send some Sikh or some other
man. And after fifteen or twenty
minutes, a clerk came, and he said
‘“You are standing here?’ Then with
the aid of that clerk, I went in.

Dr. Suresh Chandra (Aurangsbad):
We can also have some mark on the
forehead.

Mr. Speaker: Order, order. This is
not a matter to be pooh-poched. 1t 1s
very wrong on the part of the hon.
Member to have said that there can
be a mark on the forehead.

1 am referring here to something
which was done elsewhere.

Dr, Suresh Chandara: I did not mean
anything wrong. .

Mr. Speaker; 1 am really thinking
whether 1 shall place this matter be-
fore the General Purposes Committee.
as to what can be done for the pur-
pose of identifying hon. Members
even from a distance. Normally, for
persons inside the House, no indentifi-
cation mark is necessary, or no card is
nevessary, 1 shall see to it that at
every gate, a respomsible officer or
some employee of the Lok Sabha
Secretariat is kept to assist the Watch
and Ward staff. So. on such thing
will happen inside the House.

So far as what happens outside is
concerned, we cannot be responsible
for that. All that [ can say is that
rometimes, It so happens that a police
officer does not know a Member. As
soon as he comes to know, the Mem-
ber is allowed ingress. In this case,
as Soon @s the sub-inspector came to
xnow, the hon, Member was allowed
ingress. The sub-inspector belng more
responsible he brought him inside.

Under these clrcumstances, 1 do not
think. ...

Shri V. G. Deshpande: Before you
give your ruling finally, I have
just to point out that it was not done
on the road, but on the main approach
to Parliament. People were standing
there, forming a chaln, and they did

not allow anybody te come In, saying
that their instructions were that no-
body should be allowed to go in. Is
11 not necessary that regret should be
expressed......

Mr. Speaker; May | make one sug-
gestion to*the hon. Member? He lLas
made a statement now. I1f he wants
w make any further statement, he may
tindly write to me whatever he has
to say. so far as this matter is con-
cerned. 1 shall consider this matter
further as to what ought to be done.

Shri N. C. Chatterjee: ] want to raise
m procedural point. When a Member
wids coming to attend the Parliament
session, he was refused ingress into
the Parliament, practically at the door,
ut the point where he should enter the
Parliament's precincts. I think before
the Minister made a statement, 1t was
has duty to have contacted the hon.
IMember and to have got his version;
and then, it might have been necessary
1t futther pursue the matter with the
ubstructing police officers. It is really
a serious matter. It is not that out-
stde the House, something has happen-
ed, but the point is that at a parti-
cular point of time, you have got to
come from wvutside to inside.

I am appealing to you that this is
a question of privilege, and we should
uot treat it in a lighthearted manmer.
And I do protest against this kind of
enquiry being made by the Minister,
that he only heard the police version
and did not hear the version of the
hon. Member who was involved in the
matter. He ought to have heard the
hon. Meniber, and possibly, it might
have led to further enquiries, and in-
terrogation of the persons against
whom complaints have been made;
and you, Sir, might have referred this
matter to the Privileges Committee or
realt with the matter yourself

Shri S. §. More: May I bring it to
your notice that I had -already stood
up to make a submission? But you had
rsked me to resume my seat, and some
cther persons got priority over me.
Probably, mine was not a ver;r influen-
tial voice,
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[Shri 5. 8. More] ,

My submission is that it 1s a serious
matter of frequent occurrence, ana
comething has to be devised to give
complete protection to Members of
Parliament, if thelr privileges are pri-
vileges of substance. If you merely
refer the matter to the General Pur-
noses Committee, the committee wil
say that we should carry a placard
on our heads, that we are Mempers
ot Parliament. and nothing more.

My submission is that this is a
matter, which constitutes, according
to me, a serlous breach of privilege
of a Member,—which has also been
the experience of many hon. Mem-
bers—and, therefore, it ought to be
referred to the Privileges Committee
for a final decision. And I dp submit
that the Privileges Committee is the
proper body which can go into this
matter In the light of precedents in
o’her countries, and will finally be
adle to settle the matter,

Shri Gadgil: Badges and bands

Shri Sadhan Gupta (Calcutta South-
East): On a point of order. The
Home Minister in his statement has
said that either Shri V. G. Deshpande
got deliberately among the demons-
trators, or otherwise he got mixed up.
1 would submit that when the Home
-Mister 15 not sure of his facts, he
should not even throw out the sugges-
tlun that a Member of this House got
deliperafely into a demonstration,
which, h.e alleges, had the aim of
defying the law and enterlng into the
precincts of this House. This is not
orly ircorrect, as the hon. Member
says, but even the Minister himself is
not sure of it.

Under these rircumstances, 1 would
ask for your ruling whether he can
make such a suggestion in this House.

Shri Gadgil: I only wanted to say
that bands or badges are useless.
Accvording to my experlence, the identi-
1y card ¥s the best. But there is one
question which seems to me very
importart I -wanl ?o know whether

of Privilege 7002
the Home Minister accepts it as a fact
thalt even wfter showing the identity
card tu the constable or constables
councerted. . ..

Mr, Epeaker: No identity card has
beer shown,

Pandit G. B. Pant; Nobody alleges
that an identity card was shown.
Shri V G, Deshpande does not say
that ne snowe-. the identity card. He
did not show th-~ identity card to any-
one. In fact, I ¢id not want to say
that,

Under th~ rules, the policemen are
required to satisfy themselves about
the jdentity c¢f the Members. It is for
the safety of Members. Any other
man may #muggle himself into the
House or do something that is unde-
sirable. and it may lead to something
disastrous even. So, it is in the in-
terests of the Members that the police
should catisfy themselves. It was a
very short affair. Nobody suggests
that thev had any intention of causing
any inconvenience to Shri V. G. Desh-
pande. Within a few 'seconds, the
whole thing wag slarted: and he did
not show any identity card. I did not
raise anv objection on that ground.
But I do not see how any question
arises of any privilege or anything
like that in that sense,

Dr. Suresh Chandra rose—

Mr. Speaker: How long am I to go
cn with this discussion?

1 p.M.

Dr. Suresh Chandra: 1 want to bring
to your notice in this connection some-
thing which happened inside the
precincts of this House.

Mr. Speaker: The hon. Member will
write to me about it,

Dr. Suresh Chandra: It is an impor-
tant matter of privilege.

Mr, Speaker: I am not going to
allow this. The hon. Member will
resume his seat,
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Dr. Suresh Chandra: You have allow-
ed so many Members,

Mr, Speaker: But I am not guing to
allow the hon, Member to proceed.

So far as thls question of privilege
15 concerned, Mr. Deshpande interrupt-
ed the proceedings yesterday. He
came 10 me excited and therefore I
thought that there was something
important. .

Normally, a question of privilege is
not disposed of in this manner. Mr.
Suresh Chandra has been wanting to
raise his own question of privilege.

Dr. Suresh Chandra: It is not a
question of my privilege; it is a ques-
tion of the privilege of this House.

Mr. Speaker: A question of privi-
lege of a Member of this House is a
privilege of this House,

Any hon. Member wishing to raise
a question of privilege should give
notice of a motlon in writing to Secre-
tary. Yesterday it was raised in an
unusual manner. On his way tosthe
House he met me and I allowed him
to raise it. So far as this matter is
concerned, it is better that he writes
to me giving all the facts. and I shall
consider whether a question ot privi-
lege is inveolved.

So far as the Minister 1s concerned,
I would reguest that in future when-
ever an individual Member says some-
thing from his personal knowledge, T
would request the hon, Home Mimster
to hear him before he makes a state-
ment to the House., That would be
the right thing.

Pandit G. B. Pant: Can I submit a
word? There is no question of hear-
ing. All Members of this House are
my colleagues, but I cannot ask any-
one to make a statement; I have no
authority at all to do that. Something
is placed here before the Speaker and
I place the version I get. If the Mem-
‘bers authorise me to make an enquiry
I can. But to ask a Member to make
a statement ig not within my jurisdic-
i{fon. 1 can ask the policemen, but I
cannot ask the Members to give me
their version,

Normally, so far as these malters are
humbly offered myself to the Speaker.

Shri N. C: Chatterjée: It is not a
question of giving one's version to the
Minister, but ordinary courtesy de-
mands that befor= the Minister
concludes his part of the enquiry and
reports something to the House and
to the Speaker, he should at least give
him a chance of making his statement.
Otherwise the enquiry wvis a vis the
police will not be compiete,

Mr. Speaker: Both are right. So
far as the hon. Member is concerned,
he made his representztion here; he
did not make a representation to the
Minister. He made a representation
to the House and 1 recuested the
Minister to make a statzment. He has
made a statement, In future when-
ever I receive a complairt aboul a
matter of privilege, I shail have a
statement from the Member and if I
think further elucidation is necessary
I shall ask the hon. Minister before
a final statement is maie in the Touse
one way or the other.

Normally, so far as these matters are
concerned, excepting extrordinary
cases happening, I do not want any
hon, Member to raise it here suddenly.
When certain facts are not clear on
one side, I think the better method
would be to put it in writing and send
it to me.

I was sorry to hear Mr. Chatterjee
saying that I made certain observa-
tions in a light-hearted manner,

Shri N. C. Chatterjee: No, I did
not say that. I said it is a serious
matter and we should not treat it
lightly. I never cast a reflection on
you.

Mr. Speaker: If Mr. Deshpande has
anything further to say, he will ‘write
to me. As at present advised, nothing
can be done. Mr. Jangde.

Shri S. L. Saksena (Gorakhpur
Distt.—North): How much time re-
mains for this debate?



7005 Resolution re

Mr, Speaker: As long as the House
is willing to sit,

Shri Kamath (Hoshangabad): Let
us have a Post-prandial sitting to-
night.

1.05 p.M.
[Surr BArRMAN in the Chair ]
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